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New Delhi this the 4th day of ppril, 19%

C{Rm $
THE HON'BLE MR. JUSTEE V. s. MALIMATH , CHAIR MAN
THE HON'BLE M. P. T. THIRUVENG ADAM, MEMBER (A)

Mrs. Narinder Marwah W/0 shri R, K. Marwah ,

Retd. Technical Research Assistant,

Directorate of Inc ome~tax

(Research, Statistics » Publication

& Public Re laticens) , Mayur Bhawan,

New Delhi and residing at

New mlhi - 110018. ee e PetitiOﬂeI‘

By Advecate shri M, L. Chawla
Versus

Shri M. C. sood,

Accounts Off icer,

Zonal Accounts Off ice,

C.B.D.T., 'N' Block,
Vikas Bhawan, New Delhi,

The Director of Income Tax (Shri

Raj Narain), Directorate of

Income Tax (PSF & PR),

Mayur Bhawan, Connaught place,

New Delhi, AT Resp onde nts

By Advecate shriR. S. Aggarwal
O R D E R (@®al)
Hon'ble Mr. Justice v. s. Malimath -
As the judgment has simce been complied with, as
submitted by the counsel appearing on both sides, these
proceedings are dropped. It is obvious that necessary

corrections have to be made and formal orders passed

promptly, VQ/

o R Thiruvengadam ) (V. s. Malimath )
Member (a) Chairman
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